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Amendmelat 01 National Seeurlty Act 

4856. SHRl AMAR R.OYPIlADHAN : 
SHRI P.M. SAYBED: 
SHRJ B.V. DESAI: Will the 

Minister of HOME AFFAIRS be plea~ed 

to .tate : 

(8) whether Government propose to 
amend tbe National Security Act kcepiDI in 
view the worsening Jaw and order situation 
;n Punjab and Assam Stales; 

(b) if so, which Section is to be amen-
ded and the reasons therefor ; 

(C) whether it is a fact tbat in exerci-
sina the aeneral laws of the country, the law 
and order situation in these States can be 
controlled; 

(d) if so, lhe circumstances under 
which it is necessary to amend "he NSA; 
and 

(e) if not. the specific incidents UDder 
which the general laws of the country arc 
not applicable ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR) : <a) to (e) 
Although some State Governments have 
suggested certain amendments to Ihe N. 
tlonal Security Act on tbe basis of difficul-
ties experienced by them in the implementa-
tion of tbe provisions tbereof, Government 
do not at present consider it necessary to 
amend tbe said Act. Due to extremist 
activities in Punjab it had become necessary 
to enact Punjab Disturbed Area Act and 
Armed Forces Special Powers Act to give 
additional power. for arrest, search, seizures 
to police and Security Force in areas decla-
red disturbed in order tbat hit and run 
tactics of extremists and their hide-outs 
could be erfectively conducted. In Assam 
similar Acts in existence have also been 
involved by State Government to deal with 
disturbed conditions and extremist activi· 
ties. 
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Issue of Letters of Iateat to MIs. 
Vam OrpDlc Cbemlc:als Ltd. aDd 

MIs HIad__ Wire. Ltd. 

48S9. SaRI KRISHNA CHANDRA 
PANDEY: Will the Mini.ter of INDUSTRY 
be pleased to state : 

<8> wbether the' Minister' of Law, 
Justice and Company Affairs have informed 
his Ministry tbat MIs. Vam Orpnic 
Chemicals Ltd. and Mis. Hindustan Wires 
Ltd., are the MRTP Companies; 

(b)' whether his Ministry has panted 
any letters of intent to the said industries 
durin. the years 1980-8J, J981·82 aDd 
1982-83; 

(c) if 10, (ull details tbereof and the-
cumber of sucb letters of intent which have 
not been cleared by the MRTP Act; and 

(d) whether Government propose to 
take action a,aiDst the said companies for 
violatiDa tbe MRTP Act? 

THE MINISTER OF STATE IN THE 
MINISTRY OF, INDUSTRY (SHRI S.M. 
KRISHNA): (a) The Ministry of Law. 
Justice and Company Affairs. Department 
of Company AffaiR have informed Ministry 
of Industry on 24,l1.J983 that from the 
information available. it prima facie appears. 
that MIs. Yam OraaDic Chemicals Ltd. 
is inler-connected with MIs. Hindustan 
Wires Ltd. 

(b) YCI, Sir. 

(c) There Ictters of intent have been 
granted to MIs. Yam Orpnic Cbemicals 
Ltd. aDd one to MIs. Hindustan Wires 
Ltd. during the years 1980-81, 198J.82 
and in the Cl lrrent year. A II these were 
issued befort 24-11-1983. Details arc liveD 
below:· 




